RAJASTHAN HIGH COURT

No. PA/RG/Misc./2021 Date 29.04.2021
NOTICE

Pursuant to the directions of Hon’ble Supreme Court dated 27.04.2021 in
Miscellaneous Application No0.665/2021 in SMW (C) No.3/2020 In RE
COGNIZANCE FOR EXTENSION OF LIMITATION, the period of limitation for
all judicial or quasi judicial proceedings has been extended till further orders. The

operative portion of the order reads as under:-

“We also take judicial notice of the fact that the steep rise in
COVID-19 Virus cases is not limited to Delhi alone but it has
engulfed the entire nation. The extraordinary situation caused
by the sudden and second outburst of COVID-19 Virus, thus,
requires extraordinary measures to minimize the hardship of
litigant-public in all the States. We, therefore, restore the
order dated 23™ March, 2020 and in continuation of the order
dated 8" March, 2021 direct that the period(s) of limitation,
as prescribed under any general or special laws in respect of
all judicial or quasi-judicial proceedings, whether
condonable or not, shall stand extended till further orders.

It is further clarified that the period from 14™ March, 2021
till further orders shall also stand excluded in computing the
periods prescribed under Sections 23(4) and 29A of the
Arbitration and Conciliation Act, 1996, Section 12A of the
Commercial Courts Act, 2015 and provisos (b) and (c) of
Section 138 of the Negotiable Instruments Act, 1881 and any
other laws, which prescribe period(s) of limitation for
instituting proceedings, outer limits (within which the court
or tribunal can condone delay) and termination of
proceedings.

We have passed this order in exercise of our powers under
Article 142 read with Article 141 of the Constitution of India.
Hence it shall be binding order within the meaning of Article
141 on all Courts/Tribunals and Authorities.”

This is for informaton of all concerned.

By Order
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No. PA/RG/Misc./2021/996 Date 29.04.2021

Copy forwarded to the following for information and necessary action:-

1. The Registrar-Cum-Principal Private Secretary to Hon'ble the Chief Justice,
Rajasthan High Court.

2. P.S. to All Hon'ble Judges, Rajasthan High Court.
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The Registrar General, Rajasthan High Court.
Advocate General, Rajasthan.
Addl. Solicitor General, Rajasthan.

The Chairman, Bar Council of Rajasthan.
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President, Rajasthan High Court Advocates’ Association, Jodhpur.

&

President, Rajasthan High Court Lawyers’ Association, Jodhpur.
9. President, Rajasthan High Court Bar Association, Jaipur.

10. The Registrar (Vig.) / (Admn.) / (Rules) / (Class.) / (Exam.) / OSD (F&I) /
(CPC)/(Judicial) Rajasthan High Court, Jodhpur/Jaipur Bench and Registrar
hg. At New Delhi.

11. Member Secretary, Rajasthan State Legal Services Authority.
12. The Director, Rajasthan State Judicial Academy, Jodhpur.
13. All Deputy Registrars, Rajasthan High Court, Jodhpur/ Bench, Jaipur.

14.A.0.J., Classification Section (Website), Rajasthan High Court,
Jodhpur/Bench, Jaipur.A.O.J., Classification Section (Website), Rajasthan
High Court, Jodhpur/Bench, Jaipur.
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Copy also forwarded to the following for information and necessary action:-

1. All the District & Sessions Judges with the request to circulate the same
amongst all the Presiding Officers of their judgeship.
2. Presiding Officers of all the Special Courts and Tribunals.

3. All the Bar Associations through the concerned District & Sessions Judges.
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